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-.2-95 Heard Shri B .5 ,Tripathy, learned 

 

 

counsel for the applicant who is 

stated to have worked as many as 

nine years in Sandhnula Branch 

Post Office in a put.-off vacancy. 

He is now working as E.D.B.P.M. in 

Madhupalli for last two years. 

Madhupalli is nearly 60 K.Ms. away 

from his village. The applicant 

wants to be considered for a transfer 

 

to Sandhamula where a Vacancy is going 

to arise very shortly. Shri Ashok 

Mishra, learned Senior Standing Counse 

for the respondents,who was heard in 

the matter, 	es wiLli Lh 

The applicant shall, 

within one week from today1  submit a 
- 

representaU.on to respondent No.3 who 	- 

shall examine the sae with reference 
- 
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to the rules governing the transfer of 

E.D.officials.. Inasmuch as the 

applicant has had a continuous spell 

of nine years in 5andhamulej, it may 

be in the interest of the Department 

to have him there if he is otherwise 

eligible. Respondent No.3 may take 

a reasonable view of the applicant's 

reciuest and take suitable decision, if 

cvc .  
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possible before a vacancy arises in 

andhula— 

Thus the O.A. LL aiosed of. 
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